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.tI.b8t,'act qf Ute PI'oceedi1~iJ8 qf t/,e OOtIAJcil qj' Ute. Governor Gelle"nZ of Inclia, 
a88embled for U,e pUI'P08e of maki12!J Law8 and Re!Jftlatio1l-8 fmde1' the 

.p1'ovisio1U of tke Act of Pa1'liamet~t 24 ~ 25 Vic., cap. 67. 

Tbe Counoil met at Government House on Tuesday, the 27th January 1874. 

PRESENT: 

His Excellency tho Viceroy and Governor General of India, G. 11:. S. I., 
p,·eBidila!J. . 

His Honour the Lieutenant-Governor of Bengal. 
The Hon'ble B. H. Ellis. 
llo.jor-Genero.I the Hon'ble Sir H. W. Norman, x. o. n. 
The Hon'ble A. Hobhouse, Q. c. 
The Hon'ble E. O. Bayley, c. 8. I. 
His Highness the MaMl"j4. of Vizianngram, x. c. 8. I. 
The Hon'ble 1. F. D. Inglis, o. 8. I. 
The Hon'ble Raja Ramanath Tagore. 
The Hon'ble R. A. Dalyell. 
The Hon'ble H. H. Sutherland. 
The Hon'ble B. D. Oolvin. . 

NEW MEMBER. 
The Hon'ble MR. COLVIN took his seat as an Additional )Iember. 

OBSOLETE ENACTMENTS REPEAL BILL. 
The Hon'ble MR. HonHouSE moved that the following Members be 

appointed to the Select Committee on tho Dill for the repeal of certain obso-
lete enactments :-

The Hon'ble Messrs. Inglis and Dalyell and the Mover. 

He observed that the Lieutenant-Governor was not present, and it was 
doubtless owing to a great pressure of busmess that lIis Honour had not been 
able to attend this meeting. He had authorized lb. HODHOUSE, in case he 
was not able to attend, ·to my that he did not desire to make any further 
observations so as to continue the controversy which arose on the OCCI1.&ion 
when leave was asked to introduce the Dill. The matter was indeed one of 
considerable complication as :MD.. HODHOUSE was quite free to admit; and 
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His HOllOill' Iliel not consiLlc}' it worth while to take up time with a su1>jcct 
whicH now related wholly to the IJust., and which was not of suffieicnt practical 
moment to justify fUl'ther disc'Q.ssion. 

'1'he Motion was pnt and agreed to. 

AUf X OP 1859, &c., EXPLANNfORY BILL. 
rl'he lIon'ble l\iR. IIoBuousE also presonted the Report of the Select 

Committee 011 the 13m to cleclarc the true meaning of Acts X of 1859, XIV of 
18GB and XXII of 1872. 

BURMA FISIIEUIES BILL. 
The lIon'ble l\In.. IIolHIOusE also moved for leave to introduce a Bill to 

regulate ~'ishel'ics in British Burma. lIe thought that a very few observations 
would he sufficient to induce tho Council to give leave to introduce this Bill. 
Fishcries of considerable extent and importnnce existed in British Burma. Ho 
founu, on looking at the papers, that these fisheries brought in a revenue 
to Government of ab~ut six lUkhs of rupees. rl'hero was no system of law 
for thcm to bo found in any written document. A few rules were made in 
1865 for tho guidance of the local officers in dealing with these fisheries. 
These rules were, :MR. IIoBHousE believed, founded on the old customs of 
the couutry, and he had no doubt that they had a perfectly good legal founda-
tion, and in some respeots they worked well cnough. But in other respeets 
they wcre not quite sufficient, and as time went on, and the interests in these 
fisheries became larger and more complicated, it was found necessary to regulate 
ihe rights of parties; and therefore the Local Government had come up to ask 
that the matter be regulated by an Act of this ·Oouncil. The nature of the 
l11'oposcd Dill he would explnin on a future occasion. He thought the Ooun-
cil would be of opinion that the matter was of sufficient magnitude to he dealt 
with by law. 

The Motion was put and agreed to. 

ADMINISTRATOR GENERAL'S ACT AMENDMENT BILL. 
The Hon'ble MR. HOD HOUSE also presented the Report of the Select Oom-

mittee on the Bill to amend Act XXIV of 1867 (the Administrator Generol's 
Act). He said that this Dill had been before the Oouneil for a con8iderabl~ time, 
but the last oonsideration of it by the Select Oommittee resulted in several small 
amendments being made. These were specified in thc report as follows :-

I( ,Ve have emllOwercd the Government of India to authorize the Admilliatrlltors General 
t.) deal with the effects of British Bubjects dying in 1ll1ied Native States. 
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"We hiive enabled tho Presidency High Courts to grnnt to tho Administrntors Gcneral 
lotters limited to the llurposo of dcaling with tho' effects of military men ill acoorda.nce with 
the Regimental Debts' Act. This will SIlve time /lnd expense. 

"'Wc have llrovided (clause 32) that, whenever the Administrator Genoml carries over 
assets to separn.te accounts in his books, ho shall notify tho fact in tho Gnzette, Gnd wo have 
empowered him, with the consont of tho Officin.l Trustee, to appoint tho latter functionary to 
be the trustee of such assets. We have also declared (clause 64) that the olmying bf lISSets 
to separate nccounts when so notified, and the transfe1' of IIBsets to the Official Trustee, shall 
each be deemed a "distribution" for the purpose of entitling the Administrator General 'to 
draw the second moiety of his commission. 

"We have struck out, lIB inconsistent with the rest of tho section, the worda in seCtion 
38 of the present Act (XXIV of 1868) providing that the plaintjjf in a creditor's suit agn.iust 
thc Administrator General shall not be entitled to enforce the decree. 

"We have extended the Administrator Gencrn.l's power to grant certificates to ca.aea when 
all or any of tlle 8B8ets arc immoveable. As the'law now sbmds, probate or letters of odminis-
tration must be obtained in all Buch CIlSes, howover small the value of the property. 

" 'We have empowered the Governor Goneral in Council to decide questions lIB to the 
time at which any commission shall be deemed to have been payable, and declared that such 
decision shall be binding on every Administrator General and the estates held by him in his 
official capacity. 

if We have (clause 64) specified the pnrticuWs of which the District Judge is to inform 
tIle Administrator General on the OCCIIBion of the death of a European in tho District. 

<t We have saved the provisions of the Presidency Towns Polioe Acts as to petty estates 
which have been taken charge df by the Police. 

"We have omitted 8S useless the section (64) of Act XXIV of 1868 providing for the 
appointment of a Deputy Administrator General for the North-Weatern Provinces, the 
Panjab, &c"~ 

The only point that it was noocssa.ry to mention was that inasmuch as the 
Act of 1867 had already been amended twioe (by Act XIX of 1869 and Act V 
of 1870), the Select Committee thought it better to repeal the existing Acts, 
and l'e-enact them so as to have the law conveniently within the compass of a 
single enactment, 

KULtU SUB-DIVISION (PANJXB) APPELLATE POWERS BILL. 
The Hon'ble lb .. HoDHousE also introduced the Bill to invest the Assistant 

Commissioner in cbarge of the Kullu Sub-Divi8ion of the KAngra District 
with certain appellate power8, and moved that it be referred to 0. Select Oom-
mittec with instructions to report. in a month. He had explained the object of 
the Bill when be got leave to introduce it. The Council would see that it 
was of the simplest possible description. It was intended merely to revive 
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an expired Aei wllidl confer),ed powerfi whidl 'We1'() found hy the Loenl GOY· 
enlIDcnt to he hOl1cfioia.l. 

'1'he Motion waR put. nml agrecd to. 

The IIon'hle MR. lIolHIOusE also moved that the TIm he published in the 
Gazelle ((/, IncUa and. also ill the Paujcib Government Gazette in English and in 
such othor language as the Local Government might think fit,. 

'1'he :l\fotioll was put and agl'cC{l to . 

. ASSAM OllIEF COMMISSIONER'S rOWERS BILL. 
The IIon'l)le }flt. JIolllroUSE also movecl fOl' leave to introduce n, Bill to 

l)}'ovido for tho exercise of tllC powers 1litherto exercised by tIle Lientenn.nt~ 

Governor tLnd Board of llevenue of 13engal in the territories forming the Chief 
COlUmissioncrslup of Assam. ITo s!l;id that the nature of tho Bm was almost 
entil'ely formal. The authority by which the Cbief Commissionership of 
Assam was erected was the executive power. But the same Statute that gave 
tho Government of India power to effect this ol)eration also said that no law 
01: regulation prevailing in territories so dealt with should be repealed except 
l)y a law or regulation. It 80 happenccl that SOlUe of the authorities cxel'· 
cised hy the Li.eutenant-Governor and some of the aut.horities exercised by tho 
:Board of ltevenue of Dengal were derived from laws or regulations, anel there· 
fore as l'egards those authorities, it would be necessary for the Council to pass a 
law in ordor to make the proposal complete of erecting a Chief Commissioner. 
ship of Assam. For that forUlal purpose he desired to introduce a Bill, 

·With regard to thc snbsequent motions on the paper it had been thought 
desirable to pass this Dill uno jlatz~, because it was supposed that the arrange. 
ments were complete. He was informed that they were not complete, ana he 
therefore wished to confine the motion this day to the first upon the pnper, 
namely, to ask for leave to intl'ouuce a Bill 

The Motion was put and ngreed to. 
The following Select Committee was named :-

On the Bill to invest the Assistant Commissioner in charge of the Kullu 
Sub·division of the Kangra District with certain appellate powers-The Hon'ble 
'Mossrs. Inglis and Dnlyell and the Mover. 

'l'he Council then adjourned to Tuesday, the lOth Februar~ 1874. 
CALCUTl'A, } 

The 27th Janua"111874. 
WIIITLEY STOKES, 

Secreta71/ to Ute Governmellt 0/ India, 
Legi8lative Depa,-tment. 
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